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B This application is directed against the {1 ':
I decision of the respond nt ho,2 in pot e.fife::'i‘izag
f‘ ) appointment to tha applicants even aftér his | ' 4 _
: having qualified in the written test as slso in <The
interview held for cotegory 25 vida employm=nt _ i =
j | - notice iMo. 2/80-8L, -+the zesult for which has ! TI
' . been f_inaily"decl&_red on 22,11,1988, The apﬁplic_am?i@r" :
d ‘ | | was a candidate for appointment on wvirious pa-stﬁi -'
t.-l\‘” : advalx:lved by the Aailwoy Service Commission, Eomhag ‘
| in the year 1980, The applicent appearsd im the s '%!
weitten test on 21.6,1981 a'nd' aftor haviug quaﬂ.iﬂ.,é !'*
. "‘ 2 in the written test, he was invited to avtsnd ~f" |
A  WViva-voce test on G1.12,1981, gnd after haviag |
| : 1;, gqualifisd in the vivs-voce +test, he was gaﬁjq;%fﬁ”i Ef
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The result of ths cundi .t“’?

X -‘25,5--1-987 st Bombay,
‘. \ IR - called for interview for the 2nd time in@;}nﬁ 0
'+ the applicent was finally declarsd on 23/29..
but the name of the applic ant-?ﬁs-ihufh figure in the '_ |
result so announced, and after failing to get "

any relief from the department, the applicant

has approechsd the Tribunal praying that the
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respondentio. 2 be dicceted to recommend his

* | name for appointment to one of 't'.he posts of i
Category-25 advertised by the Hailway Service

Cqumission, Bombayon the basis of his performance ?_il' '{. |

*_ ot the written test snd the viva-voce held in = &

. J ung, 1981 at Lalijtpur (UWP) and in Dec‘-e:ﬂbe.:c'gplfgal,;

'1 \ \ L at Agra -Gan‘l;'t,,; without taki ng into consideration

the result of his interview held in Junﬁ.- 1987,

As no@reply : has been filed by the r@sganﬂents ¥
3s such, it is presumed that the respondents have
acce;rted the clainm of the appllcﬁnt. ‘."' -

| : 2., Accordingly, the respondents are directed i X
| - to give an appointment to the applicant -.iaif'ﬁgvg.
|  he is entitled o take the same dotwithstandin
the fact that he has failed in 1:{0& Hwahﬁ_ 7ic
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